WP(C) No. 409/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. S. Dey, learned appearing for the petitioner,
Mr. H. Kharmih, learned GA, appearing for respondents No. 1 — 4
and Mr. B. Khyriem, learned counsel, appearing for respondent No.
5.

Issue notice returnable with 4 (four) weeks.

Petitioner is directed to take steps for service of notice
to respondent No. 6 by registered post with AD within 5 (five) days.

List this case on 24.02.2015.

JUDGE

Sylvana



WP(C)No.398/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

27.01.2015

As prayed for, further four weeks’ time is granted to the
respondents for filing their affidavit-in-opposition.
List this case on 24.02.2015.
JUDGE



Cont. Cas (C) No.31/2014
In WP(C)No.221/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

27.01.2015

This Court vide order dated 28.07.2014 passed in
WP(C)No0.221/2014 directed the respondents to complete the disciplinary
proceeding against the writ petitioner (present writ petitioner) within a period
of four months from the date of receipt of the certified copy of the order.
Inspite of receiving the copy of the order of this Court dated 27.08.2014, the
respondents are not completing the disciplinary proceeding against the writ
petitioner within the period indicated in the order dated 27.08.2014.

Learned counsel appearing for the respondents made an
assurance before this Court that the disciplinary proceeding against the writ
petitioner will be completed within a period of two weeks’ from today and also
filing an application within a period of five days from today for further
extension of time mentioned in the order of this Court dated 27.08.2014 for
two weeks from today.

List this case on 13.02.2015.

JUDGE



WP(C)N0.26/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

27.01.2015

Learned counsel for the respondents No.1 & 2 submits at the
Bar that the respondent No.2 & 3, are filing their affidavit-in-opposition within
10 days.

Ms. QB Lamare, learned counsel for the petitioners submitted
that the petitioners are not filing their rejoinder affidavit to the affidavit-in-
opposition filed by the respondent No.1.

List this case on 06.02.2015.

JUDGE



WP(C)No.111/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

27.01.2015

List this case for rehearing on 28.01.2015.

JUDGE

Lam



WP(C)N0.373/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

27.01.2015

Learned counsel appearing for the respondents No.2 & 3 prays
for further three weeks’ time for filing affidavit-in-opposition.
Prayer is granted.
Interim order dated 26.11.2014, shall continue until further
orders.
List this case on 18.02.2015.
JUDGE

Lam



WP(C)No.386/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

27.01.2015

Considering the prayer sought for in the present writ petition,
this writ petition is required to be disposed of as expeditiously as possible.
Mr. H Kharmih, learned counsel appearing for the respondent No.2 submits
at the Bar that the impugned order had been passed as the writ petitioner
cannot furnish the mandatory documents required for giving electricity
connection. This fact is seriously controverted by the learned counsel
appearing for the petitioner.

As prayed for, further three weeks’ time is granted as a last
chance to the respondents for filing their respective affidavits-in-opposition. It
is made clear that if the respondents fail to file their affidavits-in-opposition
within the period indicated above, the present writ petition shall be
considered and disposed of on the materials available on record.

List this case on 20.02.2015.

JUDGE

§



WP(C)No.393/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

27.01.2015

As prayed for, further four weeks’ time is granted to the
respondents for filing their affidavit-in-opposition.
List this case on 24.02.2015.
JUDGE



WP(C) No. 411/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

List this case on 02.02.2015.

JUDGE
Sylvana



WP(C) No. 408/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. S.M. Suna, learned counsel appearing for
the petitioner and Mr. N.D. Chullai, learned senior GA assisted by
Mr. R. Gurung, learned GA.

Issue notice returnable with 4 (four) weeks.

No formal notice needs be issued as respondents have
entered appearance through their learned Govt. Advocates.

List this case on 25.02.2015.

JUDGE
Sylvana



WP(C) No. 410/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. T. Sangma, learned counsel, appearing for
the petitioner and Mr. R. Debnath, learned CGC, appearing for
respondents No. 1 & 2.

Learned counsel for the petitioner prays for 10 (ten)
days’ time for producing and annexing a copy of the impugned order
for appointment of respondent No. 3 as Field Publicity Assistant
(FPA) to the writ petition.

Prayer is allowed.

List this case on 06.02.2015.

JUDGE
Sylvana



WP(C) No. 407/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. H. Gupta, learned counsel appearing for the
petitioner and Mr. R. Debnath, learned CGC, appearing for the
respondents.

Issue notice returnable with 4 (four) weeks.

No formal notice needs be issued as the respondents
have entered appearance through their learned CGC.

Considering of the nature of this case, an attempt shall
be made to dispose of this writ petition at the admission stage.

List this case on 25.02.2015.

JUDGE

Sylvana



CONT. CAS (C) No. 26/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Mr. K.S. Kynjing, learned senior counsel appearing for
the respondents stated that he had placed a copy of the order of the
Apex Court dated 19.08.2014 passed in Special Leave to Appeal (C)
No (s). 17380-17381/2014 staying the operation of the impugned
judgment and order i.e. judgment and order said to have been
violated by the respondents. Perused the said order of the Apex
Court, list this contempt case after disposal of the said SLP by the
Apex Court.

Learned counsel appearing for the parties are directed
to apprise this Court the outcome of the said SLP as soon as the
said SLP is disposed of by the Apex Court.

JUDGE

Sylvana



MC [WP(C)] No. 328/2014
In WP(C) No. 174/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. B.K.Deb Roy, learned counsel, appearing for
the petitioner, Ms. M. Buragohain, learned counsel, appearing for
respondents No. 1 & 2 and Mr. D. Thaimei, learned counsel
appearing for respondents No. 10 — 15.

Writ petitioner is praying for a permission to file
rejoinder affidavit to the affidavit-in-opposition filed by respondent
No. 1 & 2.

Permission is granted to file the said rejoinders which
had already been placed in the file of the present writ petitioner.

Misc. application is allowed accordingly.

JUDGE
Sylvana



MC[WP(C)] No. 329/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. A. Mazumdar, learned counsel appearing for
the petitioner and Mr. R. Deb Nath, learned CGC, appearing for
respondents.

This an application for condoning the delay of 138 days
in filing the accompanying application i.e. Misc. Case No. 330/2014
for restoring WP(C) No. 242/2013 by setting aside the order of this
Court dated 01.07.2014 for dismissing the writ petition for non-
prosecution.

The reasons for delay in filing the writ petition are
mentioned in the present Misc. application.

On perusal of the Misc. application, this Court is of the
considered view that the sufficient cause had been shown for
condoning the delay of 138 days for filing accompanying application.
Accordingly, the delay of 138 days is hereby condoned.

Misc. application is allowed.

JUDGE
Sylvana



MC[WP(C)] No. 330/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. A. Mazumdar, learned counsel appearing for
the petitioner and Mr. R. Deb Nath, learned CGC, appearing for
respondents.

By an order of this Court dated 27.01.2015 passed in
Misc. Case No. 329/2014 delay of 138 days in filing the present
Misc. application i.e. MC[WP(C)] No. 329/204 had been condoned.

After hearing the submissions of the learned counsel
and also on perusal of the present Misc. Application, this Court is of
the considered view that sufficient cause had been shown for setting
aside the order dated 01.07.2014 for dismissing the present writ
petition. Accordingly, the order of this Court dated 01.07.2014 is set
aside and WP(C) No. 242/2013 is restored to the file.

Misc. application is allowed.

JUDGE
Sylvana



MC[WP(C)] No. 331/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. A. Mazumdar, learned counsel appearing for
the petitioner and Mr. R. Deb Nath, learned CGC, appearing for
respondents.

This an application for condoning the delay of 173 days
in filing the accompanying application i.e. Misc. Case No. 332/2014
for restoring WP(C) No. 295/2013 by setting aside the order of this
Court dated 27.05.2014 for dismissing the writ petition for non-
prosecution.

The reasons for delay in filing the writ petition are
mentioned in the present Misc. application.

On perusal of the Misc. application, this Court is of the
considered view that the sufficient cause had been shown for
condoning the delay of 173 days for filing accompanying application.
Accordingly, the delay of 173 days is hereby condoned.

Misc. application is allowed.

JUDGE
Sylvana



MC[WP(C)] No. 332/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. A. Mazumdar, learned counsel appearing for
the petitioner and Mr. R. Deb Nath, learned CGC, appearing for
respondents.

By an order of this Court dated 27.01.2015 passed in
Misc. Case No. 331/2014 delay of 173 days in filing the present
Misc. application i.e. MC[WP(C)] No. 332/2014 had been condoned.

After hearing the submissions of the learned counsel
and also on perusal of the present Misc. Application, this Court is of
the considered view that sufficient cause had been shown in setting
aside of the order dated 27.05.2014 for dismissing the present writ
petition on default. Accordingly, the order of this Court dated
27.05.2014 is set aside and WP(C) No. 295/2013 is restored to the
file.

Misc. application is allowed.

JUDGE
Sylvana



MC[WP(C)] No. 333/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. A. Mazumdar, learned counsel appearing for
the petitioner and Mr. R. Deb Nath, learned CGC, appearing for
respondents.

This an application for condoning the delay of 229 days
in filing the accompanying application i.e. Misc. Case No. 334/2014
for restoring WP(C) No. 297/2013 by setting aside the order of this
Court dated 01.04.2013 for dismissing the writ petition for non-
prosecution.

The reasons for delay in filing the said application for
restoration are mentioned in the present Misc. application.

On perusal of the Misc. application, this Court is of the
considered view that the sufficient cause has been shown for
condoning the delay of 229 days for filing accompanying application.
Accordingly, the delay of 229 days is hereby condoned.

Misc. application is allowed.

JUDGE
Sylvana



MC[WP(C)] No. 334/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. A. Mazumdar, learned counsel appearing for
the petitioner and Mr. R. Deb Nath, learned CGC, appearing for
respondents.

By an order of this Court dated 27.01.2015 passed in
Misc. Case No. 333/2014 delay of 229 days in filing the present
Misc. application i.e. MC[WP(C)] No. 334/2014 had been condoned.

After hearing the submissions of the learned counsel
and also on perusal of the present Misc. Application, this Court is of
the considered view that sufficient cause had been shown for setting
aside the order dated 01.04.2013 for dismissing the present writ
petition on default. Accordingly, the order of this Court dated
01.04.2013 is set aside and WP(C) No. 297/2013 is restored to the
file.

Misc. application is allowed.

JUDGE
Sylvana



WP(C) No. 2/2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. S.P. Mahanta, learned senior counsel
assisted by Mr. A.K. Agarwal, learned counsel appearing for the
petitioner and Mr. N.D. Chullai, learned senior GA appearing for the
respondents.

While the present writ petition is pending, there are
some subsequent events and the said subsequent events are to be
brought into the record of the writ petition. But those subsequent
events cannot be brought effectively in the present writ petition by
way of amendment and therefore learned counsel prays for allowing
to withdraw this writ petition with liberty to file a fresh one.

This prayer is not objected by Mr. N.D. Chullai, learned
senior GA for Respondents.

Accordingly this writ petition is disposed on withdrawal
with liberty to file a fresh one.

JUDGE
Sylvana



WP(C) No. 4/2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. A.H. Hazarika, learned counsel, appearing
for the petitioner and Mr. R. Gurung, learned GA, appearing for the
respondents.

Issue notice returnable within 4 (four) weeks.

No formal notice need be issued as the respondents
have entered appearance through their learned GA.

List this case on 24.02.2015.

JUDGE
Sylvana



WP(C) No. 5/2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. S.M. Suna, learned counsel, appearing for
the petitioner and Mr. N.D. Chullai, learned senior GA, appearing for
the respondents.

Mr. S.M. Suna, learned counsel for the petitioner
submits at the Bar that the petitioner wants to withdraw this writ
petition with liberty to file a fresh one.

Mr. N.D. Chullai, learned senior GA, appearing for the
respondents has no objection.

Accordingly, writ petition is disposed of on withdrawal
with liberty to file a fresh one.

JUDGE
Sylvana



WP(C) No. 174/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Heard Mr. B.K.Deb Roy, learned counsel, appearing for
the petitioner, Ms. M. Buragohain, learned counsel, appearing for
respondents No. 1 & 2 and Mr. D. Thaimei, learned counsel
appearing for respondents No. 10 — 15.

Issue Rule.

Exchange of pleadings is complete.

List this case for final hearing on 18.02.2015.

JUDGE
Sylvana



WP(C) No. 242/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

By an order of this Court dated 27.01.2015 passed in
Misc. Case No. 330/2014 this present writ petition has been restored
to the file.

As prayed for by the learned counsel appearing for the
parties, list this case for final hearing on 10.02.2015.

JUDGE

Sylvana



WP(C) No. 259/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

As prayed for by the learned counsel for the parties, list
this case on 28.01.2015.

JUDGE
Sylvana



WP(C) No. 295/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

By an order of this Court dated 27.01.2015 passed in
Misc. Case No. 332/2014 this present writ petition has been restored
to the file.

As prayed for by the learned counsel appearing for the
parties, list this case for final hearing on 10.02.2015.

JUDGE

Sylvana



WP(C) No. 297/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

By an order of this Court dated 27.01.2015 passed in
Misc. Case No. 334/2014 this present writ petition has been restored
to the file.

As prayed for by the learned counsel appearing for the
parties, list this case for final hearing on 10.02.2015.

JUDGE

Sylvana



WP(C) No. 342/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

Mr. K. Paul, learned counsel appearing for the
petitioner and Mr. S. Sen, learned counsel appearing for the
respondents.

Respondents have filed affidavit-in-opposition.

Learned counsel appearing for the petitioner prays for
4 (four) weeks’ time for filing rejoinder affidavit to the affidavit-in-
opposition filed by the respondents.

Prayer is granted.

List this case on 24.02.2015.

JUDGE
Sylvana



WP(C) No. 405/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

None appears for the petitioners.

Mr. R. Debnath, learned CGC, appearing for the
respondents is present.

List this case on 28.01.2015.

JUDGE
Sylvana



WP(C) No. 406/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27.01.2015

None appears for the petitioners.

Mr. R. Debnath, learned CGC, appearing for the
respondents is present.

List this case on 28.01.2015.

JUDGE
Sylvana



